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[ ~IN THE CENTRAL DM!NISTRATIV’E TRIBUNAL
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ORDER SHEET |
' |
APPLICATION NO.......ccomemenne OF
Applipant(s) Respondent(s) }
Advocate for Advocate for ,
1
Applicant(s) Respondent(s) f
_ - |
Notes of the Registry - J Orders of the ;Tribuna!
L Pateof O eéfé 22008 in OA No. 352007,
|
3 e f d Mr. 8.X. Mabk, Advicate learned counsel
* for the applicants as well as Mr. M Prajapat, Advocate
(holding brief of Mr. Ravi Bhansali, ) appearing on behalf
" of opposite parties ! :
According to leamned cousnel for applicant, his
- case is squarely covered by the facts issues, cause of
action and the relief claimed in CA bNo 22172004 [ Kamal
Jeet Singh and Ors. Vs, UOI & Ors.] decided by this
!
Tribunal| vide order dated 5!“‘ September, 2006
{Annex. A/8) wathout entermg jmto the merit or
adjudicating the issue on merit '
In view of the above s{ate;njént made by the learned
counsel for the applicant that case of present applicant ig
g ,ﬁgsirnilar d identical to that of the applicants ‘in abeve
) /3 ‘referred O.A. (N0.221/2004), therefore, the present O.A.
;@ 42/(,4/ ‘stand disposed of subject to the above observations and
/Q;e/\lv/ 7 )j’)')[ﬂ Do ow |- '
@/5 OE = e directions
24 . PJJ- [
?%/P‘Y ' ere shall be no order as t}o costs. - / /
B i{R.R Bhandari) K.Yog)
S Admv.ifiember ' Jud! Member



